
Case No.  5825/2016 
SARLA KAUSHIK 
Versus 
VIKAS MISHRA 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  9312/2016 
RAJBIR 
Versus 
VINOD 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  40/2017 
ROHIT KUMAR 
Versus 
RAVI KUMAR 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.   

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  1352/2016 
STATE 
Versus 
Kadir 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.   

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  435/2018 
STATE 
Versus 
IMRAN 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  1009/2018 
STATE 
Versus 
AATISH SAXENA 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  2649/2018 
M/S PRAGATI INTERNATIONAL 
Versus 
GURPREET SINGH 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  4615/2018 
STATE 
Versus 
SHANKAR AND ANR 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  3846/2018 
SANJAY TIWARI 
Versus 
DR. REENA JANANA AND SURGICAL HOSPITAL AND ORS. 

 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  4956/2018 
STATE 
Versus 
AJMEERA KHATOON 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  4860/2018 
THE KANGRA CO-OPERATIVE BANK LTD 
Versus 
HARMINDER SINGH BEDI 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



 

Case No.  4770/2018 
MANOJ PASSI 
Versus 
BALENAIK KEMAVATH 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  4820/2018 
UNISTONE PANELS PVT. LTD. 
Versus 
M/S AMIT GLASS EMPORIUM ANSCAPE AND ORS. 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5340/2018 
SARITA DEVI 
Versus 
MOHIT JAIN AND ORS. 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5569/2018 
JINDAL TRADERS 
Versus 
SANTOSH PANDEY 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  57/2019 
STATE 
Versus 
MANOJ 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  2292/2019 
STATE 
Versus 
SHASWAT SHARMA 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  2823/2019 
STATE 
Versus 
DHANIRAM 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  2953/2019 
STATE 
Versus 
MANISH AND ANR 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  3199/2019 
JAI PRAKASH THAKUR 
Versus 
RAVI KUMAR 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  3289/2019 
KRISHAN CHAND 
Versus 
KRISHAN GARG 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  4425/2019 
STATE 
Versus 
PARVEJ 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



 

Case No. 6477/2019  
SHIVAM GAURAV 
Versus 
ARUN AND ANR. 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  401/2020 
STATE 
Versus 
UNTRACE 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  2005/2020 
NITIN 
Versus 
SAKSHI AND ORS. 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5287073/2016 
STATE 
Versus 
MUKESH SHARMA @ KALA & ORS. 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5285520/2016 
STATE 
Versus 
VIRENDER SAHANI 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5293495/2016 
STATE 
Versus 
VINOD @ TINKU 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5297732/2016 
STATE 
Versus 
DEVINDER AND ORS 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  1367/2017 
STATE 
Versus 
Suraj etc 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 07.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  1631/2017 
STATE 
Versus 
Amit @Jhabba 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  3574/2017 
STATE 
Versus 
Vijay Kumar 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  2962/2018 
STATE 
Versus 
KAMRUL 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



 

Case No. 4526/2018  
STATE 
Versus 
SURENDER 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  5559/2018 
STATE 
Versus 
SAKINA 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 08.09.2020.  

  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  6483/2018 
STATE 
Versus 
SURENDER 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  3293/2019 
STATE 
Versus 
MD. SAZID 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Considering the stage at which the present matter is pending, as is reflected in cause 

list, the matter stands adjourned. 

 Matter be now listed for 09.09.2020.  

   

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  1888/2016 
DR. CHANDER BHUSAN YADAV 
Versus 
SHO OTHERS 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Matter is listed at the stage of arguments.  

Let notice be issued to parties and their respective counsels for 03.07.2020.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  3115/2018 
UNISTONE PANELS PVT. LTD 
Versus 
M/S BALA JI ENTERPRISES 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

    

  Matter is listed at the stage of arguments.  

Let notice be issued to parties and their respective counsels for 03.07.2020.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              



 

Case No.  1112/18. 

Narender Vats Versus Devi Dass. 

U/s 138 NI Act. 

PS Prashant Vihar. 

 

27.06.2020   

   File is taken up today in compliance of the directions contained in order no. R-

235/RG/DHC/2020 dated 16.05.2020 of the Hon’ble Delhi High Court. 
 

  Proceedings are conducted through Video-Conferencing 

 

Present: Ld Counsel for Complainant 

Ld. Counsel for accused. 

 

  Oral arguments have been addressed before and written arguments have also already 

been filed. 

  Both the sides were telephonically informed regarding the listing of the matter for 

pronouncement of judgment to which they both had conceded and today’s date was given at the 

convenience of the counsel for the accused. However, he states that the accused is not available today 

and requests for another date. 

In view of the request so-made, matter is adjourned for judgment for 29.06.2020. 

Issue notice to the accused for the said date. 

   

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



Case No.  717/2019 
STATE 
Versus 
RAJESH 
 

27.06.2020   

  In view of COVID 19 pandemic, the regular functioning of this court has been 

suspended from 23.03.2020 to 30.06.2020 vide order of Hon’ble Delhi High Court.  Now, in 

terms of letter no. 17/DHC/2020 dated 14.06.2020 and order no. 21989-

2205/CMM/North/Rohini/ Delhi dated 15.06.2020, hearing in urgent matters and the matters 

pending at the stage of arguments is being conducted through video conferencing using CISCO 

Webex App. 

 

Present: None.  

   

  Matter is listed at the stage of arguments.  

Let notice be issued to parties and their respective counsels for 03.07.2020. 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020             



 

FIR No.  111/2020. 

PS Narela. 

U/s 365 IPC. 

State Vs Nand Kishor @ Bobby S/o Bhopal. 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-19. 

27.06.2020 

Present: Ld. APP for the State. 

   None for applicant/ accused. 

 

  Reply received. 

  Let the application be put up with the case file on date fixed.   

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



 

FIR No. 8270/2020. 

PS Narela. 

U/s 379 IPC. 

State Vs Deepak. 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-19. 

27.06.2020 

  This is an application seeking bail moved on behalf of the accused. 

Present: Ld. APP for the State. 

   Sh. Santosh Kumar, Ld. Counsel for the applicant/ accused. 

 

Reply received from the IO. 

   Ld. counsel for the accused states that the accused has been falsely implicated in the 

case and that he is running in JC since 20.03.2020. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard. Record perused. 

   In the present case, recovery has already been effected and chargesheet has also been 

filed.  Trial shall take its due course to conclude.  Keeping in view the facts and circumstances of the 

case, bail is granted to the accused Deepak S/o Jile upon furnishing of personal bond in the sum of 

Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

   27.06.2020       

  



E-FIR No 01937/2020. 

PS Bhalswa Dairy 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-19. 

27.06.2020 

This is an application for release of vehicle bearing registration No. DL 1RZ 3931 

on superdari moved on behalf of registered owner Ram Kumar. 

   

Present: Ld. APP for the State.    

   

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question be released to its 

applicant/Registered owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 1RZ 3931 is 

released to the applicant/registered owner in compliance of judgment of Hon'ble Delhi High Court in 

Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

   Copy of this order be also sent to SHO concerned for compliance.   

   Copy of the order be also uploaded on District Courts website.  

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



FIR No.  244/2020. 

PS Narela. 

U/s 33 Delhi Excise Act. 

State Vs Anil Kumar. 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-19. 

27.06.2020 

This is an application for bail moved on behalf of the accused. 

Present: Ld. APP for the State. 

   Ld. Counsel for the applicant/ accused. 

 

Reply received from the IO. 

   Ld. counsel for the accused states that the accused has been falsely implicated in the 

case and that he is running in JC since 22.06.2020. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard. Record perused. 

   In the present case, recovery has already been effected and accused is no more required 

for custodial interrogation. Keeping in view the facts and circumstances of the case, bail is granted 

to the accused Anil S/o Raju upon furnishing of personal bond in the sum of Rs.15,000/- with one 

surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



FIR No.  477/2019. 

PS Narela. 

U/s 387/34 IPC. 

State Vs Dinesh. 

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-19. 

27.06.2020 

This is an application for bail moved on behalf of the accused. 

Present: Ld. APP for the State. 

   Ld. Counsel for the applicant/ accused. 

 

Accused is stated to be already on parole and adjournment is sought. 

At request, put up on 14.07.2020. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

  



FIR No.  8140/2020. 

PS Narela.  

 

Proceedings conducted through video conferencing on account of Lockdown due to COVID-19. 

27.06.2020 

  This is an application seeking release of mobile phone on superdari. 

 

Present: Ld. APP for the State. 

 

  Reply not received. 

   Re-list on 29.06.2020. 

   Copy of the order be also uploaded on District Courts website.  

 

    

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

               27.06.2020              

 


